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Judicial Section

ORDER passed in Original Application No. 731/2024

From : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>
Subject :ORD%B passed in Original Application No. 731/2024

To : Sh. RAJA CHATTERJEE Registrar <registrarngt-
kolkata@gov.in>, Judicial Section <ngtjudicial-

Respected Si}/Madam,

]
}
1

& Order date

Wed, Jul 24, 2024 06:08 PM
2 attachments

; I am directed to forward a copy of the Petition
d 05/07/2024 passed in Original Application No. 731/2024 News

Item titled “§oil dumping: Umiam river cries for he!p” appearing in
theshillongtimes.com dated 26.05.2024 . for your kind perusal & necessary action.

YqeId / Regards 8

TR ([TR®) / Consultant (Judicial) &
AP g RIPI01 / National Green Tribunal &
W[ |T9Uls / Principal Bench 8

7 &1t / New Delhi - 1100018

1}

= OA NO 731 of 2024 Suo Motu Soil Dumping Nongpoh.pdf

kolkata@gov.in>
Reply To : Cons%lltant Judicial-NGT(P.B.) <judicial-ngt@gov.in>

289 KB |

= Soil dumping Umiam river cries for help.pdf
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Item No. 04 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 73 172024

;News Item titled "Soil dumping: Umiam river cries for help" appearing in
theshillongtimes.com dated 26.05.2024

|
Date of hearing: 05.07.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

) HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

1 HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1
I

11 This Original Application is registered suo-motu on the basis of the
|
mnews item titled "Soil dumping: Umiam river cries for help" appearing in

};theshillongtimes.com dated 26.05.2024.

l. The matter relates to the uncontrolled dumping of soil into the

ijiam River at a construction site near the Umiam bridge in Shillong
EI(Meghalaya), which has led to severe pollution, turning the river’s once-
~;‘crystal—clea:c water into a concerning shade of orange. As per the article
:the environmental pollution has been observed along the river stretch
: from Umiam to Dwar Ksuid downstream.

E
T
3. The news item highlights that the Umiam River was traditionally

i used by many villagers for irrigation, washing clothes, and other

[

3

' purposes, which has been significantly impacted by this pollution. There
i

is outrage among the locals who rely on the river water for their daily

{ needs against the sudden change in the river’s colour and its now mud-

- laden waters. As per the article, the primary source of the pollution is

| the unregulated dumping of soil on the riverbank near the Umiam bridge
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as this area is currently undergoing heavy earthwork construction of a

hotel, which has led to significant amounts of soil entering the river.

'
it

4]} The news item alleges that the pollution of the Umiam River has
not only caused immense inconvenience to the downstream communities

2.
vﬁrho depend on it, but it also poses a serious threat to aquatic life. As per
1

the article, the soil dumping is not only occurring at the hotel

i
[
3

(;;jonstruction site, but similar activities are also taking place in the

b

i

Mawiong area. The sedimentation due to the above activities can
suffocate fishes and other aquatic organisms in the river and disrupt the
1
b3 . . .

natural flow and quality of the water, ultimately leading to a loss of

|

i)iodiversity in the river ecosystem.

5. The above news item indicates violation of the provisions of the
Water (Prevention and Control of Pollution) Act, 1974; Solid Waste
{Management Rules, 2016, Environment Protection Act, 1986 and C & D

{Waste Management Rules, 2016.

16. The news item raises substantial issue relating to compliance of the
:1 environmental norms and implementation of the provisions of scheduled

3 enactment.
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i7. Power of the Tribunal to take up the matter suo-motu has been

recognized by the Honble Supreme Court in the matter of “Municipal

-
. Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

| SCC Ontine SC 897.

8. Hence, we implead the following as respondents in this matter:

i. Meghalaya State Pollution Control Beard, Through its Member
Secretary
Arden Lumpyngngad Shillong - 7 93014
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ii. Central Pollution Control Board, through its Member Secretary
Parivesh Bhawan, East Arjun Nagar, Delhi-1 10032

iii. Ministry of Environment, Forest and Climate Change, through

) Regional Office, Kolkata

f Ministry of Environment, Forest and Climate Change, Integrated
Regional Office, B-198, Sector-Ill, Salt Lake City, Kolkata —
700106

iv. Deputy Commissioner, Ri Bhoi District
Office of the Deputy Commissioner, Ri-Bhoi District,
Nongpoh, Meghalaya - 793102

9 Let notice be issued to the above Respondents for filing their
¢

response before the Eastern Zonal Bench of the Tribunal.

10 Since the matter relates to the Eastern Zonal Bench, Kolkata,
'Echerefore, OA is transferred to the Eastern Zonal Bench for appropriate

ifurther action. Let the original record of this OA be transferred to the

;Eastem Zonal Bench, Kolkata.

51 1. List before Eastern Zonal Bench at Kolkata on 05.09.2024

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

1 July 05, 2024
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